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IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Testamentary & Intestate Jurisdiction)

O.P.No.663 of 2023
In the matter of the Indian Succession Act

And
In the matter of the of deceased Late Mr.

Haresh.M Intestate
1.Mrs. Varkha Surendra Kumar Varyani alias Geetha,
W/o. Mr.Surendra Kumar Varyani,
Permanently residing at Flat No.4,
314 Lloyds Road, Royapettah Chennai-14
presently residing in
Flat No. 102, A1 Bayat Center, Behind Astoria Hotel,
Bur Dubai, Dubai, UAE
2. Mrs. Neha Kishore Bakthani alias Asha
W/o.Mr.Kishore Bhagu Bakthami,
Permanently residing at 14.
West Pine Way, Kingston -6, Jamaica

.... Petitioners
All persons claiming to have any interest in the estate of the 
above named Mr.Haresh.M who was residing at Door No.314, 
Lloyds Road, Flat No. S-4, Gokula Apts, Royapettah, Chennai-14, 
and died on 13.04.2019, are hereby cited to come and see the 
proceedings before the learned Master sitting in the original side 
of High Court of Judicature At Madras on 05.03.2024 at 10.30 
a.m and request to file their objections, if they think fit before the 
grant of Letters of administration.
Dated at Chennai this the 14th day of February 2024

K.Usha
G Pramila, Assistant Registrar,
N.S.Rachel Catherine, Original Side–I (i/c)
T.Janaki Advocate, High Court Chennai– 600 104.
New No. 6; Old No.9,
New Colony, 2nd Street.
West Saidapet, Chennai-15.

BEFORE THE DEBT RECOVERY TRIBUNAL - II  
AT CHENNAI

(Original Application filed under Sec.19 of the Recovery of 
Debts and Bankruptcy Act. 1993.)

O.A. No. 199 of 2023
Bank of India
Thiruvannamalai Branch (IFSC - P0008365)
Rep by its Asst General Manager Authorised Officer,
Chennai - Zonal Office, No. 30/17, 
Erabalu Street, Chennai - 600 001.  ...APLLICANT

Versus
M/s. Kollakudi Panchayath Level Federation, and 2 others

....DEFENDANTS
To:
1. M/s.Kollakudi Panchayath level Federation, (Office)
(Registered Under Tamil Nadu Society Act 1975)  
Reg No. 122/2010,
Dt 27.04.2010, Customer ID-126410828,  
Account No. 836576210000032
Rep by its Secretary Mrs.M.Indra, Rep by its Treasurer  
Mrs.Vanamayil
Kollakudi Panchayath Building, Thiruvannamalai Taluk,
Thiruvannamalai District - 606 806.
2. Mrs. Indra W/o. Mr.Muthu
Secretary of M/s.Kollakudi Panchayath level Federation,
Kollakudi Panchayath Building, Thiruvannamalai Taluk,
Thiruvannamalai District - 606 806.
3. Mrs.Vanamayil W/o. Mr.Pandurangan
Treasurer of M/s.Kollakudi Panchayath level Federation,
Kollakudi Panchayath Building, Thiruvannamalai Taluk,
Thiruvannamalai District - 606 806.
In the above matter, the applicant Bank has filed an Original 
Application against you for the recovery of a sum of Rs. 
62,72,018.77/- (Rupees Sixty Two Lakhs and Seventy Two 
Thousand and Eighteen paise seventy seven only) as on 
31.10.2022 together with interest at 12.8% P.A with monthly rests 
and other reliefs. When the matter came up before the Hon’ble 
Tribunal on 08.02.2024, the Hon’ble Tribunal was pleased 
to order Substituted Service to you D1 to D3 through Paper 
Publication returnable by 11.03.2024. Kindly be present before 
the above said Tribunal on the above said date, either in person 
or through your Advocate, failing which the matter will be heard 
and decided in your absence.

R.KUMARI
Advocate

Counsel for the Applicant Bank.

This Public notice given by me, S.Varadharajan AADHAR NO. 
8447 1688 5340 residing at PLOT No.30/874, Dr.Ramasamy 
Salai, K.K.Nagar West, Chennai-600 078.
House PLOT Registered in favor of my Elder daughter 
Dr.Sathyabama and Mr.S.Natarajan. DOC.NO.8406/2006. 
S.R.O Sriperumbudur. PATTA NO.4176. After that on 
10-3-2008 the same plot was registered as a Settlement deed 
DOC.NO.3170/2008 in favor of my second daughter Mrs.
VidyaaSingiri by Adjudicated power of attorney DOC.NO.78/2008.
I went to Sriperumbudur on 19-6-2023 to change the patta in 
the name of Mrs.Vithyasingiri, took copies of the documents at a 
XEROX shop in the TALUK OFFICE COMPOUND and attached 
the petition to the THASILDAR.
Recently on 15-2-2024 when I saw the FILE containing those 
documents, DOC.NO.8406/2006, ADJ NO.78/2008 were 
missing. I was shocked and enquired at Sriperumbudur TALUK 
office and XEROX shop. But couldn’t find anywhere till date.
So if anyone finds these two documents, please contact me 
and hand over to my address. And I declare through this public 
announcement that my daughter Mrs.Vithiyasingiri will not be 
responsible/answerable in any way if these documents are 
related to the law.

S.Varadharajan
Formerly Tamil Nadu

Director of Techinical Education
Mobile Number: 98411 58791

PUBLIC NOTICE

BEFORE SPECIAL DISTRICT JUDGE No.I, CUDDALORE
TAMIL NADU STATE
MCOP No. 922/2021

M.Murasolimaran, S/o. Murugaiyan
No.306 Mariyammankoil Street,
Keezhpoovanikuppam, Alapakkam,
Kurinjipadi Taluk, Cuddalore District,
Tamilnadu State - 608 801. .. Petitioner

-VS-
Rajesh Bhanji Makwana, S/o. Bhanji Makwana,
No. 118 Patel Pada,
Village - Kilwani, Silvassa,
Dadra and Nagar, Haveli DN-396 230. ..1st Respondent

NOTICE TO 1st RESPONDENT
The Petitioner claimed compensation of Rs.10,00,000/- for 
injuries caused by your Eicher Lorry bearing Regn. No. DN-
09-S-9077 in a motor accident on 26.04.2021. The case is posted 
to 05.03.2024 for your appearance. You should appear in the 
court in person or through Advocate at 10.00 AM on 05.03.2024 
and file your objection else the case will be decided in your 
absence and you will be liable for consequences.

M. Sivamani, B.A., B.L.,
Advocate for Petitioner,

Cuddalore.

GROARC INDUSTRIES INDIA LIMITED
   (Formerly knowns as Telesys Info- Infra (I) Limited)

CIN: L70200TN1992PLC023621
Regd: Office Add.- No. - 1/L Blackers Road, 2F Gaiety Palace 2nd Floor Chintadripet 

Chennai TN 600002 IN | E-mail: telesys1992@yahoo.com 
Website: www.telesys.in , Tel: 91-44-4951 0300

NOTICE OF EXTRA-ORDINARY GENERAL MEETING 
Notice is hereby given that the Extra-Ordinary General Meeting (“EGM”) of the Company will be held on, 9TH March, 
2024, Saturday at 12.00 P.M. through VC/OAVM to transact the businesses, as set forth in the notice of the meeting. 
In compliance the Ministry of Corporate Affairs (“MCA”) Circular No. 20/2020 dated May 05, 2020 and Circular no. 
02/2021 dated January 13, 2021 read with Circular Nos. 14/2020 and 17/2020 dated April 08, 2020 and April 13, 
2020 respectively (collectively referred to as “MCA Circulars") and Securities and Exchange Board of India (“SEBI”) 
vide its Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 and Circular No. SEBI//HO/CFD/CMD2/
CIR/P/2021/11 dated January 15, 2021 (collectively referred to as “SEBI Circulars”), the Notice of EGM has been sent 
in electronic mode to Members whose email IDs are registered with the Company or the Depository Participant(s). 
The copy of the Notice of EGM will also available on the Website of the Company at 
www.telesys.in and on the website of the Stock Exchange i.e., BSE Limited at www.bseindia.com  and on the CDSL 
website at www.evotingindia.com. 
In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management 
and Administration) Rules, 2014, as amended from time to time, Regulation 44 of the SEBI (Listing Obligations 
and Disclosure Requirements) Regulations, 2015 (“Listing Regulations”) and Secretarial Standard - 2 on General 
Meetings issued by The Institute of Company Secretaries of India, the Company is pleased to provide the facility 
to Members to exercise their right to vote by electronic means on resolutions proposed to be passed at EGM. The 
Company has engaged CDSL for providing facility for voting through remote E-Voting during the EGM. Following are 
the related information:

a) Day, Date and time of commencement of remote E-Voting Wednesday, 6th   March, 2024 At 09.00 A.M. (IST)

b) Day, Date and time of end of remote e-voting Friday, 8th   March, 2024 At 05.00 P.M. (IST)

c) Cut-off Date Saturday, 2nd  March, 2024

d) Any person who acquires shares of the Company and becomes a Member of the Company after the dispatch of 
EGM Notice, holds shares as on the Cut-off Date i.e., Saturday, 2nd  March, 2024 should follow the instructions for 
e-Voting as mentioned in the EGM Notice.

e) Members attending the meeting who have not cast their vote through e-voting shall be able to vote at EGM by 
Postal Ballot.

f) The Members are requested to note that: 
1.Remote e-Voting module shall be disabled by CDSL for voting after 5.00 P.M, Friday, 8th   March, 2024; and 
2. The Members who have already cast their vote through remote E-Voting may attend the EGM but shall NOT be 

entitled to cast their vote again.

Members will have an opportunity to cast their vote remotely or during the EGM on the businesses as set forth in 
the Notice of the EGM through the electronic voting system. The manner of voting remotely or during the EGM for 
Members holding shares in dematerialized mode, physical mode and who have not registered their email addresses 
has been provided in the Notice convening the EGM.
Shareholders holding shares In physical form and dematerialized form, can register their E-mail ID by clicking on 
the link www.cameoindia.com  provided by Cameo Corporate Services Ltd, Registrar & Share Transfer Agent of 
the Company, Subramanian Building , No. 1, Club House Road,Chennai,Tamil Nadu,600002 . The Shareholders are 
requested to provide details such as Name, Folio Number, E-mail Id along with phone number.
The Board of Directors has appointed M/s Ramesh Chandra Mishra & Associates, Company Secretary in Practices 
having Membership No.: FCS 5477 and Certificate of Practice No.: 3987, as a Scrutinizer to scrutinize the voting 
process in a fair and transparent manner. 
For any query relating to attending the EGM or e-Voting before/ during the EGM, Members may send a request at 
helpdesk.evoting@cdslindia.com / 1800225533 or contact Mr. Rakesh Dalvi (022-23058542) – CDSL or Mr. Nitin 
Kunder (022-23058738) AND email to cameo@cameoindia.com; our RTA and at telesys1992@yahoo.com .
Members are requested to carefully read all the notes set out in the Notice of EGM and in particular instructions for 
joining the EGM manner of casting vote through remote e-voting during the EGM etc.
This Notice is being issued for the information and benefit of the Members of the Company in compliance with the 
MCA and the SEBI Circular(s).

For GROARC INDUSTRIES INDIA LIMITED
(Formerly knowns as Telesys Info- Infra (I) Limited)

 Sd/-
CHANDRAN GANESAN

Place: Chennai  Whole Time Director
Date: February 14, 2024 DIN: 08166461

 

I, DURAISAMY 
SELVAKUMAR Date of 
Birth:5/4/1971 residing 
at No.4/458/A, Indhira 
Priyadharshini Nagar, 
Salamedu, Villupuram 
-605401 shal henceforth be 
known as:
Given name: SELVAKUMAR
Surname: DURAISAMY

DURAISAMY 
SELVAKUMAR

NAME CHANGEChennai, Feb 17:
I DB I  B a n k  h a s 

introduced its latest 
offering of “Special 
Limited Period Callable 
FD Offer of 300 Days” 
with peak rates of 7.55% 
p.a. This initiative is 
introduced under the 
Utsav FD scheme, and 
caters to customers 
seeking attractive rates 
in shorter tenures. 
Besides this, the existing 

Utsav FDs for 375 and 
444 days continue to 
offer competitive rates 
of up to 7.60% p.a. and 
7.75% p.a. respectively. 

IdBI Bank 
special  

Fd rates

Chennai, Feb 17:
HDFC Bank, India’s 

largest private sector 
bank, today shared an 
update on its Home 
Loan Business which has 

witnessed healthy growth 
post the merger of HDFC 
Ltd with itself.
Home Loan business 

experiences stable and 
healthy double-digit YoY 

growth for two quarters, 
ending December 31, 
2023. The growth in 
sales turnover has come 
on the back of a wider 
distribution network . 3.6 

HdFC Bank’s home loan  
business sees growth

Chennai, Feb. 17:
Uberising healthcare 

services in India, Va 
Thala web and mobile app 
from Muniah Technolo-
gies, a healthtech startup, 
is creating a new stream 
of revenue for licensed 
doctors, physiotherapists 
and nurses by connecting 
them with patients who 
seek on-demand house 
visits for non-critical ill-
nesses. Doctors can pub-
lish their available time 
and fix their own fee.
Unveiled by Padma 

Bhushan Awardee Dr. 
T. Ramasami, Former 
Science and Technology 
Secretary to the Govern-
ment of India, recently. 
This hyperlocal healthcare 
delivery app accepts reg-
istration, which is entirely 
free, also from licensed 
veterinary doctors and 
yoga teachers. It charges 
no fee from patients as 
well. Currently, its rev-
enue model is based on 
advertisements.
Va Thala app is upend-

ing the hospital-centric 
model of healthcare de-
livery as it helps patients, 
especially the elderly and 
those having chronic dis-
eases, to avail delivery 
of healthcare services 
at home from qualified 
healthcare professionals 

Va thala app to bring
healthcare to doorsteps

within 5-10 k.m. radius. 
The app brings a whole 
host of benefits for the 
patients: they can avoid 
unnecessary commuting 
to hospitals that invariably 
accompany long waiting 
hours, and eliminate the 
risks from hospital-ac-
quired infections. Besides, 
the patients would spend 
less on healthcare, as they 
pay directly to doctors 
without involving interme-
diaries such as hospitals or 
human resource agencies.
 Naveed Ahmed, CEO, 

Va Thala, said, “Our’s is 
a unique uber-like plat-
form for the healthcare 
industry. It represents 
the best of the latest 
GPS and AI technology 
that unlock value for 
healthcare professionals 
as well as patients who 

are living nearby. With 
our platform, doctors can 
build their online profile 
to showcase their experi-
ences, qualifications, and 
services, and receive and 
accept patient appoint-
ment requests at a mutu-
ally convenient time.”

NAME CHANGE
I,    KAMAL SURESH,   W/O : 
Suresh,   Date of Birth:  14.04.1966,  
residing at No.401, C–Block, 
Kala Niketan Apartments, 3 
Manikeshwari Road, Kilpauk, 
Chennai - 600 010.     shall 
henceforth be known as   
KOMAL SURESH 

KAMAL SURESH

NAME CHANGE
I, SHAGUL MOHAMED 
JUNEETH BASHA KONA, 
S/o :  Shagul Hameed,  Date 
of Birth : 23.08.1966, residing 
at  No.9/5, Bharathidasan 
Street, Rani Anna Nagar, 
Arumbakkam,  Chennai-600106, 
Shall henceforth be known  
as                    New Name : Given 
Name: Mohammed Junaid 
Basha Surname: Shaghul   

SHAGUL MOHAMED JUNEETH 
BASHA KONA

NAME CHANGE
  I,   PRIYANKA.B,    D/O :   Bharat 

Kumar,   Date of Birth:  07.12.1996,  

residing at  No.76/2, Jegajeevan 

Ram Street, Moolaikaraipatti, 

Tirunelveli, Tamil Nadu–627354,    

shall henceforth be known as  

PRIYANKA. B.K. 

       PRIYANKA.B

NAME CHANGE
I, LOGHESH KUMAR 
ANNAMALUR SUNDARAM, 
S/o:  Sundaram,   Date of Birth : 
20/02/1976, residing at  No.253/1,  
Pioneer Colony, Anna Nagar 
West Extn,   Chennai-600101, 
Shall henceforth be known  
as                    LOKESH  KUMAR 
SUNDARAM  

LOGHESH KUMAR 
ANNAMALUR SUNDARAM

NAME CHANGE
     I,   Kairun Mohamed Abdul 
Raheem, W/O Mathin Basha 
Hazarath Basha, Date of Birth: 
05.01.1991, residing at   NO-
37/2, Venus Heavens Park, B 
Block T3, 3rd Floor, Ponnan 
Street, Purasaiwalkam, Chennai 
- 600007.  Shall henceforth be 
known as KAIRUN 

  Kairun Mohamed Abdul 
Raheem

NAME CHANGE
     I,   Sabiha Tabassum 
Mohammed Muslim, D/O Abdul 
Hafeezsu Mohammed Muslim, 
Date of Birth:20.02.2004,  
residing at   NO - 53/89, 
Secretariat Colony, 2nd Street, 
Kilpauk, Chennai -– 600010  
Shall henceforth be known as 
SABIHA TABASSUM 

  Sabiha Tabassum 
Mohammed Muslim

NAME CHANGE
     I,   Partharsarathi 
Dhamotharakannan, S/O 
Dhamotharakannan, Date of 
Birth: 17.06.1990,  residing at  
B 10, Thirumalai Complex, ICF 
Link Road, Villivakkam, Chennai 
- 600049. Shall henceforth be 
known as PARTHASARATHI 
DHAMOTHARAKANNAN 

  Partharsarathi 
Dhamotharakannan

NAME CHANGE
 I,       SUNDARARAJ,     
S/O: Ramasamy,   Date 
of Birth:    15.07.1962, 
Residing at No. 1618, 
Muthukumarapuram, Vellur 
Post, Virudhunagar – 626005.   
Shall henceforth be known as  
RAMASAMY SUNDARAJ

          SUNDARARAJ

Chennai, Feb 17:
 Counterfeit HP 

products valued at 
approximately INR 
30 crore have been 
seized during Nov 
2022-Oct 2023 in 
India, according 
to the HP Anti-
Counterfeiting and 
Fraud (ACF) report. 
In this period, law 
enforcement authorities 
in India with 
support from HP’s 
Anti-Counterfeiting 

initiatives have 
successfully removed 
nearly 4.4 lakh 
illicit items from 
the market. These 
items include several 
counterfeit toner 
and ink cartridges, 
preventing their 
circulation and 
potential sale 
to unsuspecting 
consumers. The 
majority of these 
operations occurred in 
Mumbai, where over 

Counterfeit HP products seized

Chennai, Shri.Anbukamaraj, Zonal 
Manager, Chennai South and Smt. 
Shanthi S K, Deputy General 
Manager, Digital Business and Fintech 
Partnershipwere also present on this 
occasion.
This Digital Solution (SNA) 

provided to Directorate of Public 
Libraries facilitates managing the 
expenses and receipts at centralized 
level. It is a platform to record and 
manage the vendor details there by 

enabling a controlled mechanism for 
vendor management and payment. 
This also provides the opportunity 
to minimise and control the cash 
handling at various levels.
Shri. K Ilambahavath IAS., Director 

of “The Directorate of Public 
Libraries”, Tamilnadu expressed his 
appreciation and gratitude to Indian 
Bank for providing Digital Solution 
(SNA) to “The Directorate of Public 
Libraries”, Tamil Nadu.

Indian Bank signs MoU with 
Directorate of Public Libraries

% sequential growth as of 
December 2023; highest 
amongst peers in home 
loans. 
Turnaround timehas 

been reduced toone third 
post-merger. Savings 
Accounts for incremental 
disbursals has moved 
to 80% f rom 35%. 
This sets the foundation 
for a stronger digital 
connect with incremental 
customers 
 “One of the biggest 

opportunities was to 
generate CASA and initial 
signs are encouraging. Pre-
merger about 30% to 35% 
of incremental disbursals 
were to customers with 
an HDFC Bank savings 
account. This has reached 
about 80% of incremental 
disbursals, post-merger. 
The Home Loan Business 
for the Bank has become 
both an asset and liability 
generator and is growing 
sizeably. This leads to a 
higher stickiness quotient 
and a stronger customer 
connect with the Bank for 
a longer duration.” says 
Mr. Arvind Kapil,Country 
Head - Mortgage Banking, 
Home Loan, LAP, HDFC 
Bank. 

one lakh illicit items 
were confiscated.
Sunish Raghavan, 

Senior Director, 
Printing Systems, 
HP India, said “This 
initiative ensures 

that individuals 
receive authentic HP 
products, upholding 
quality standards and 
safeguarding consumer 
interests. Through 
initiatives like the 
Customer Delivery 
Inspection service, we 
empower customers to 
verify the authenticity 
of their printing 
supplies, instilling 
confidence and peace 
of mind.”. 

FORM A
PUBLIC ANNOUNCEMENT

[REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF  
M/S. SALES & PROJECT ENGINEERING CO PRIVATE LIMITED

1. NAME OF THE CORPORATE PERSON M/S. SALES & PROJECT ENGINEERING CO 
PRIVATE LIMITED

2. DATE OF INCORPORATION OF 
CORPORATE PERSON

30th SEPTEMBER 1978

3. AUTHORITY UNDER WHICH 
CORPORATE PERSON IS 
INCORPORATED / REGISTERED

ROC CHENNAI UNDER THE 
COMPANIES ACT, 1956

4. CORPORATE IDENTITY NUMBER OF 
CORPORATE PERSON

U29199TN1978PTC007615

5. ADDRESS OF THE REGISTERED 
OFFICE AND PRINCIPAL OFFICE 
(IF ANY) OF CORPORATE PERSON

112, AICAM Towers, 1st MAIN ROAD, 
AMBATTUR INDUSTRIAL ESTATE,  
AMBATTUR-600058

6. LIQUIDATION COMMENCEMENT DATE 
OF CORPORATE PERSON

16th FEBRUARY 2024

7. NAME, ADDRESS, EMAIL ADDRESS, 
TELEPHONE NUMBER AND 
REGISTRATION NUMBER 
OF THE LIQUIDATOR

NAME : VISWANATHAN RAJAGOPALAN
ADDRESS : PLOT NO.4, 1/787A, DEIVANAI 
NAGAR, II STREET, MADIPAKKAM, 
CHENNAI-600091, TAMIL NADU
E-MAIL: VISWANATHAN.IRP@GMAIL.COM 
MOBILE: 63792 52059
REG.NO: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

8. LAST DATE FOR SUBMISSION 
OF CLAIMS

17th FEBRUARY  2024

Notice is hereby given that the M/s. SALES & PROJECT ENGINEERING CO PRIVATE LIMITED has 
commenced Voluntary Liquidation on 16th February 2024. The stakeholders of M/s. SALES & PROJECT 
ENGINEERING CO PRIVATE LIMITED are hereby called upon to submit a proof of their claims as on the 
commencement of this Liquidation process in the appropriate Form as per IBC Voluntary Liquidation 
Regulations 2017, on or before 17th March 2024 to the Liquidator at the address mentioned in the above 
Item 7. The financial creditors shall submit their proof of claims by electronic means only. All other creditors 
may submit the proof of claims, in person or by registered post or by electronic means.
Submission of false or misleading proofs of claims shall attract penalties.

 VISWANATHAN RAJAGOPALAN
DATE:  17th February 2024  LIQUIDATOR OF THE COMPANY
PLACE: CHENNAI  REG.NO: IBBI/IPA-003/ICAI-N-00275/2020-21/13069

FORM A
PUBLIC ANNOUNCEMENT

[REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF  
M/S. SALES & PROJECT ENGINEERING CO PRIVATE LIMITED

1. NAME OF THE CORPORATE PERSON M/S. SALES & PROJECT ENGINEERING CO 
PRIVATE LIMITED

2. DATE OF INCORPORATION OF 
CORPORATE PERSON

30th SEPTEMBER 1978

3. AUTHORITY UNDER WHICH 
CORPORATE PERSON IS 
INCORPORATED / REGISTERED

ROC CHENNAI UNDER THE 
COMPANIES ACT, 1956

4. CORPORATE IDENTITY NUMBER OF 
CORPORATE PERSON

U29199TN1978PTC007615

5. ADDRESS OF THE REGISTERED 
OFFICE AND PRINCIPAL OFFICE 
(IF ANY) OF CORPORATE PERSON

112, AICAM Towers, 1st MAIN ROAD, 
AMBATTUR INDUSTRIAL ESTATE,  
AMBATTUR-600058

6. LIQUIDATION COMMENCEMENT DATE 
OF CORPORATE PERSON

16th FEBRUARY 2024

7. NAME, ADDRESS, EMAIL ADDRESS, 
TELEPHONE NUMBER AND 
REGISTRATION NUMBER 
OF THE LIQUIDATOR

NAME : VISWANATHAN RAJAGOPALAN
ADDRESS : PLOT NO.4, 1/787A, DEIVANAI 
NAGAR, II STREET, MADIPAKKAM, 
CHENNAI-600091, TAMIL NADU
E-MAIL: VISWANATHAN.IRP@GMAIL.COM 
MOBILE: 63792 52059
REG.NO: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

8. LAST DATE FOR SUBMISSION 
OF CLAIMS

17th MARCH  2024

Notice is hereby given that the M/s. SALES & PROJECT ENGINEERING CO PRIVATE LIMITED has 
commenced Voluntary Liquidation on 16th February 2024. The stakeholders of M/s. SALES & PROJECT 
ENGINEERING CO PRIVATE LIMITED are hereby called upon to submit a proof of their claims as on the 
commencement of this Liquidation process in the appropriate Form as per IBC Voluntary Liquidation 
Regulations 2017, on or before 17th March 2024 to the Liquidator at the address mentioned in the above 
Item 7. The financial creditors shall submit their proof of claims by electronic means only. All other creditors 
may submit the proof of claims, in person or by registered post or by electronic means.
Submission of false or misleading proofs of claims shall attract penalties.

 VISWANATHAN RAJAGOPALAN
DATE:  17th February 2024  LIQUIDATOR OF THE COMPANY
PLACE: CHENNAI  REG.NO: IBBI/IPA-003/ICAI-N-00275/2020-21/13069

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight
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BEFORE THE HON’BLE 
DISTRICT MUNISF CUM 
MAGISTRATE COURT,

SRIPERUMBUDUR
E.P.NO:07 OF 2019

IN
ARC NO:425 OF 2012

Margadarsi Chits Private 
Limited., Represented by its 
Foreman P.Vilasini

.....Petitioner / D.H
-VS-

S.Kathiravan & 5 Others
...Respondent / J.D’s

To
Mr.S.Jayabharathirajan – JD3
S/o.Mr.G.Soundrrajan,
Door No.15, Mahalingam Street,
Pasumpone Nagar,
Pammal, Chennai – 600 075.
 Please take notice that in 
the above said Execution 
Petition came up before the 
Hon’ble District Munsif Court at 
Sriperumbudur on 14.12.2023 
The Hon’ble Court was pleased 
to order Notice to the Court 
Jugement Debtor JD3 through 
Paper Publication returnable 
by 26.02.2024 you are hereby 
request to appear either in 
Person or through a Pleader 
before the Hon’ble District Munsif 
Court at Sriperumbudur on 
26.02.2024 at 10.00 A.M failing 
which the matter will be decided 
in your absence.

V.ANNA MALAI
Counsel For Decree Holder

கடன்  �ட்பு �ர்ப்பாயத்�ற்கு முன்  –II ெசன்ைன
(கடன்கள்  மற்றும்  �வால்  சட்டம்  1993 இன்  ��வு 19 இன்  �ழ்  தாக்கல்  

ெசய்யப்பட்ட அசல்  �ண்ணப்பம் )
O.S. N௦. 199 ௦f 2023

M/s.ேபங்க்  ஆஃப்  இந்�யா
�ருவண்ணாமைல �ைள (IFSC - P0008365)
அதன்  உத� ெபாது ேமலாளர்  
அங்�க�க்கப்பட்ட அ�கா��ன்  �ர���,
ெசன்ைன - மண்டல அலுவலகம் , எண் . 30/17, எரபாலு ெதரு,
ெசன்ைன - 600 001.  .. �ண்ணப்பதாரர் 

Vs
M/s.ெகால்லக்கு�ஊராட்� �ைல கூட்டைமப்பு, மற்றும்  2 ேபர் 

..�ர�வா�கள் 
ெபறுநர் :
1. �ருவாளர்கள்  ெகால்லக்கு� பஞ்சாயத்து 
அள�லான கூட்டைமப்பு, (அலுவலகம் )
(த�ழ்நாடு சங்கச்  சட்டம் , 1975ன்  �ழ்  ப�வு ெசய்யப்பட்டது)
ப�வு எண்  122/2010, நாள்  27.04.2010, வா�க்ைகயாளர்  ஐ� - 126410828, 
கணக்கு எண்  836576210000032 அதன்  ெசயலாளர்  �ரும�.எம் .இந்�ரா, 
�ர��� ெபாருளாளர் 
�ரும�.வனம�ல் , ெகால்லக்கு� ஊராட்� வளாகம் ,
�ருவண்ணாமைல வட்டம் , �ருவண்ணாமைல மாவட்டம்  - 606 806.
2. �ரும� இந்�ரா W/o.�ரு.முத்து
ெசயலாளர் , �ருவாளர்கள்  ெகால்லக்கு� பஞ்சாயத்து அள�லான 
கூட்டைமப்பு, ெகால்லக்கு� ஊராட்� வளாகம் , �ருவண்ணாமைல வட்டம் , 
�ருவண்ணாமைல மாவட்டம்  - 606 806.
3. �ரும�.வனம�ல்  W/o. �ரு.பாண்டூரங்கன் 
�ருவாளர்கள்  ெகால்லக்கு� ஊராட்� அள�லான சம்ேமளனத்�ன்  
ெபாருளாளர் , ெகால்லக்கு� ஊராட்� வளாகம் , �ருவண்ணாமைல வட்டம் , 
�ருவண்ணாமைல மாவட்டம்  - 606 806.
ேமற்கண்ட �ஷயத்�ல் , �ண்ணப்பதாரர்  வங்� உங்களுக்கு எ�ராக 
Rs.62,72,018.77/- (ரூபாய்  அறுபத்�ரண்டு லட்சத்து எழுபத்�ரண்டா�ரத்து 
ப�ெனட்டு, ைபசா எழுபத்ேதழு மட்டும்) 31.10.2022 அன்று வைர ஆண்டுக்கு 
12.8% வட்�யுடன்  மற்றும்  �ற �வாரணங்களுக்கான அசல்  �ண்ணப்பத்ைத 
தாக்கல்  ெசய்துள்ளது. இந்த வழக்கு 08.02.2024 அன்று மாண்பு�கு 
�ர்ப்பாயத்�ன்  முன்  வந்தேபாது, 11.03.2024 க்குள்  கா�த ெவ��டு மூலம்  
D1 முதல்  D3 வைர �ர�வா�க்கு மாற்றாக ேசைவ  ெசய்ய உத்தர�டுவ�ல்  
மாண்பு�கு �ர்ப்பாயம்  ம�ழ்ச்�யைடந்தது.
ேமேல கூறப்பட்ட 11.03.2024 ேத� �ர்ப்பாயத்�ன்  முன் , ேந�ேலா அல்லது 
உங்கள்  வழக்க�ஞர்  மூலமாகேவா தயவுெசய்து ஆஜராகவும் , தவ�னால் , 
�ங்கள்  இல்லாத ேநரத்�ல்  இந்த வழக்கு �சா�க்கப்பட்டு மு�வு 
ெசய்யப்படும் 

ஆர் .குமா�
வழக்க�ஞர் 

�ண்ணப்பதாரர்  வங்��ன்  ஆேலாசகர் .

–600078, K.K.  , Plot No.30/874,  
      . S.  
 . 8447 1688 5340      
,

    . S.   
   . DOC No.8406/2006. S.R.O. 
  : 4176    Ajudication  
 (ADJ No.78/2008)     
      
 . DOC No.3170/2008.

.      , 
 19.06.2023   ,  
   XEROX    
      
 .

 15.02.2024     
FILE–  DOC No.8406/2006, ADJ No.78/2008  
.    
 XEROX  .    
.

  2    
     . 
  ,    
,   .    
       
.

 S. ,   
  ,  : 98411 58791

   

  . . , /.  
 : 23/A, ... ,   , 
–609703     
,  ,   ,  .25, 
 C,   ,  . 202/1A1B, 202/1A1B, 
202/1B, 202/1C, 202/1D  202/2    . 
9/1, 9/2, 9/10, 9/11, 9/12  9/15   1.98  
175     . 1120,    
  .       
.2699/2021      . 
    Legal Opinion  
      
10.02.2024       
12.30       
      . 
  .    
    ,   
  .    
       
      . 
       
.

. ,   
3/75,  ,

 ,
,

–600 127,
   : 95000 69660.

   

  ,


  . 2/2021
in

  . 212/2014
B. ,  63, 
/. S.D. 
.4/6,   
,  , 
,–600 069

/


S.   2 
/


R5 K ,  35, 
/.  
R7 K.   28, 
/.  , .4/5, 
  , 
 , 
,–600 069

 
/




     
/  
.   
   
   
/ 5 
 7   
    
   
    
. 2/2021   
 20.03.2024   
 .  
 20.03.2024   
10.30 ,  
   
   
,   
  . 
   
   
    
 .

G. 
 

 
   , 


M.C.O.P.No. 2499/2023

K.    


1) V. 
2) .    
 
3) G. 
4)   
  



G. 
.107/108,  , 
, –600024

    
   
  , 
  
   
27.03.2024   
 .  
 27.03.2024  
 10.15   
   
  
 .  
  
   
 .

V.A. Muthu
P.Anitha
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M.C.O.P.No. 2500/2023

K.    


1) V. 
2) .    
 
3) G. 
4)   
  



G. 
.107/108,  , 
, –600024

   
   
   
,  
  
  27.03.2024 
   . 
  27.03.2024  
 10.15   
   
  
 .  
  
   
 .

V.A. Muthu
P.Anitha

 

 
   , 


M.C.O.P.No. 2499/2023

K.    


1) V. 
2) .    
 
3) G. 
4)   
  



V. , /. 
.27/12, SRS Nagar, K.K. , 
–605602

    
   
  , 
  
   
27.03.2024   
 .  
 27.03.2024  
 10.15   
   
  
 .  
  
   
 .

V.A. Muthu
P.Anitha

 

 
   , 


M.C.O.P.No. 2500/2023

K.    


1) V. 
2) .    
 
3) G. 
4)   
  



V. , /. 
.27/12, SRS Nagar, K.K. , 
–605602

    
   
  , 
  
   
27.03.2024   
 .  
 27.03.2024  
 10.15   
   
  
 .  
  
   
 .

V.A. Muthu
P.Anitha

 

 
   , 


M.C.O.P.No. 2503/2023

K.    


1) V. 
2) .    
 
3) G. 
4)   
  



V. , /. 
.27/12, SRS Nagar, K.K. , 
–605602

   
   
   
,  
  
  27.03.2024 
   . 
  27.03.2024  
 10.15   
   
  
 .  
  
   
 .

V.A. Muthu
P.Anitha

 

BEFORE THE PRINCIPAL 
DISTRICT AND  SESSIONS 

JUDGE AT TIRUVALLUR
E.P. 301 of 2023

In
I.A. 2 of 2021

In
I.D.O.P. 17 of 2019

M.Eugine Florida
D/o. G.A.S.Mathimannaraj

...Petitioner / Decree holder/ 
Petitioner

-Vs-
Selva Antony Suresh 
S/o. Mr.Selvaraj,
No.42, Anna Street,
Sholinganallur, Chennai-600 119

 ...Respondent /Judgment 
Debtor/ Respondent

 Please take notice that our 
client has filed above case 
against you for Attachment and 
sale of movable property. The 
above case came up before 
the said court on 08.02.2024. 
The said court was pleased to 
order notice to you through this 
paper publication returnable 
by 20.03.2024. Kindly appear 
before the said court in-person or 
through your pleader before the 
above said court on above said 
date at 10.15 a.m. and file your 
objection, if any. Failing which, 
the above case will be decided 
in your absence in accordance 
with law.

N.ELAYARAJA
Counsel for Petitioner

BEFORE THE PRINCIPAL 
DISTRICT AND SESSIONS 
JUDGE AT TIRUVALLUR

E.P. 329 of 2023
In

I.A. 1 of 2021
In

I.D.O.P. 17 of 2019
M.Eugine Florida
D/o. G.A.S.Mathimannaraj

...Petitioner/ Decree holder/ 
Petitioner

-Vs-
Selva Antony Suresh 
S/o. Mr.Selvaraj,
No.42, Anna Street,
Sholinganallur, 
Chennai-600 119

 ...Respondent /Judgment 
debtor/ Respondent

 Please take notice that our 
client has filed above case 
against you for Attachment and 
sale of movable property. The 
above case came up before 
the said court on 08.02.2024. 
The said court was pleased to 
order notice to you through this 
paper publication returnable 
by 20.03.2024. Kindly appear 
before the said court in-person or 
through your pleader before the 
above said court on above said 
date at 10.15 a.m. and file your 
objection, if any. Failing which, 
the above case will be decided 
in your absence in accordance 
with law.

N.ELAYARAJA
Counsel for Petitioner

BEFORE THE IX ASSISTANT 
CITY COURT AT CHENNAI

E.A. No. 8 of 2023
in

E.P.No.385 of 2001
in

O.S.No. 15641 of 1996
Bejawada Mahesh Reddy,
Since died
Rep. by its L.R.Mrs.Sujana Reddy, 
Rep by her Power Agent 
Mr.A.Balakumar
S/o. Arumugam

. . . Applicant/Petitioner /
Decree Holder

Vs
The Property Association of
Baptist Churches Pvt. Ltd
Rep by its President
Sri. S.K.Bepari

. .. Respondent/Respondent
Judgment Debts

To
S.K.Bepari, The President 
The Property / Association of 
Baptist Churches Pvt. Ltd., 
No.26, Pantheon Road, 
Chennai -600 008.
 Please take notice that the 
above petition came up before 
the Hon’ble IX Asst. City Civil 
Court, Judge, Chennai on 
12.02.2024 and the court was 
pleased to order to take steps to 
you by way of paper publication, 
while adjourning the case to 
27.02.2024. You are to appear 
in person or through counsel 
at 10.30. on 27.02.2024 in the 
above petition would be disposed 
off on the basis of merits by the 
court in yoyr absence.

K.VEERAMANI
Advocate

Counsel for Applicant/
Decree Holder

IN THE COURT OF XI ASST. 
CITY CIVIL JUDGE , CHENNAI

I.A. No. 1 of 2023
In

O.S.No. 4862 of 2013
B.Umapathy and others

Petitioner/ Plaintiff
-Vs-

1.Sathyavathy and others
 ...Respondent / Defendant

To
1.M/s. Kasi Housing & 
Developmont Ltd.. 
Rep. by its Managing Director,
No.91 & 92, Jawaharlal Nehru
Salai, Ashok Nagar, 
Chennai- 600 085.
2.Mr.M.Sampath
No.206, Periyar colony, 
PP Garden, Aminjikarai, 
Chennai- 600 029.

.. Respondent 4 & 5/Proposed 
parties as Defendants 4 & 5

Please take notice in above 
referred IA taken out by the 
PetitIoner/Plaintiff to implead the 
Respondents 3 to 5/Proposed as 
defendants 3 to 5 in the above 
suit His Hon'bIe XI Asst. City CiviI 
Judge, Chennai was pleased to 
order notice to you returnable by 
27.2.2024.
Therefore please be present 
before the aforesaid court on 
27.2.2024 at 10.30 A.M either 
in person or through pleader, 
faiIIng which appropriate orders 
will be passed on merits in your 
absence.

(R.THOLGAPPIAN)
Counsel for PetItIoner/PlaIntIff

IN THE COURT OF XIX ADDL 
DISTRICT JUDGE AT CHENNAI

I.A.NO. 2 OF 2023
 IN

A.S. No. 284 of 2023
M/s.VOX Realities Private 
Limited
Rep by its Managing Director 
G.Ravanan

.... Petitioner/ Appellant
-vs-

Kavitha & 7 Ors 
...Respondent/ Respondent

To,
M/s.Srikandasamy Permanent 
Fund Limited, (Chintadripet), 
Rep.by its Director, 
Mr.A.Subramanian Having office 
at No.28, Agraharam Street, 
Chintadripet, 
Chennai-  600  002.
 Please take notice that the 
above-named Petitioner has 
filed the above Petition I.A.No. 
2 of 2023 in A.S.284/2023 came 
up for hearing on 05.02.2024 
before the XIX Additional District 
Judge and the Hon'ble Court was 
pleased to order notice to you 
through paper publication in any 
one Tamil Daily and returnable 
by 27.02.2024. Therefore, be 
present on 27.02.2024 at 10.30 
A.M. before the said court either 
in person or through your counsel 
failing which the matter will 
be heard and decided in your 
absence at you risk and cost.

(R. Kalai Kumar)

   
(       ஆள்வைர)

  . 6/2023
   XXXIX/1925

    23.02.2006  
    

     
.  
 18,  ,
  8 ,
, –600 088  

– 


1)   
3725,      ,
–55375, 
2)  . 
3725,      ,
–55375,  

– 
 –600 078, .., .. ,  

,  1,  36       23.02.2006 
          
      
       
    05.03.2024   
10.30        
     
 .

2024    9   
.

   
   
   –1 (i/c)
23,    
   – 600 104
–600104

BEFORE THE MOTOR 
ACCIDENT CLAIMS TRIBUNAL

AT CHENNAI
M.C.O.P. No.2466 of 2023

Thulukkanam           ...Petitioner
-Vs-

1. Mahalakshmi S,
2.Cholamandalam MS General 
Insurance Company Limited.,

...Respondents
To:
Mahalakshmi S/o Sivakumar, 
F2, Jayam Flats 1, Annai Nagar,
Korattur RS, 
Thiruvallur - 600 076.
 Please  take notice that I have 
filed MCOP No.2466  of 2023 
before the Hon'ble II small 
causes court at Chennai which 
is posted for your appearance 
on 02.03.2024 at 10.30 AM. 
Please make an arrangement to 
appear either by you  or  through  
your  counsel  before said court 
and said time without fail, failing 
which matter will be decided in 
your absence.

P. SHANMUGAM 
S. LILLY RANI

Counsel for Petitioners

BEFORE THE MOTOR 
ACCIDENT CLAIMS TRIBUNAL

AT CHENNAI
M.C.O.P. No. 1703 of 2023

1. Saraswathi,
2. Minor. Monish Kumar,
3.Minor. Jaichandran,
4. Pattammal Veerasamy, 

...Petitioners
-Vs-

1. Lokesh K,
2. IFFCO Tokio General 
Insurance Company Limited.,

...Respondents
To:
Lokesh S/o kumar,
KRP Nagar, 
Thandalam, Kancheepuram, 
Tamil Nadu - 631 003.
 Please take notice that I have 
filed MCOP No.  1703 of 2023 
before the Hon'ble Chief small 
causes court at Chennai which 
is posted for your appearance  
on  23.04.2024  at  10.30 AM.  
Please  make  an arrangement to 
appear either by you or through 
your counsel before said court 
and said time without fail, failing 
which matter will be decided in 
your absence.

P. SHANMUGAM 
S. LILLY RANI

Counsel for Petitioners

BEFORE THE 1st ADDITIONAL 
FAMILY COURT AT CHENNAI

I.A.No.  2 of  2023
In

O.P. No. 2226 of 2020
S.Mythili, D/o. Shanmugam,
No.2/102, Sannathi Street,
Nazarathpettai,
Agrammel Village,
Poonammallee,
Chennai-600123.

...Petitioner/Respondent
-Vs-

Vijaykumar, S/o. Manoharan,
No.194, Udhayasuriyan Street,
Periyar Nagar, Vyasarpadi,
Chennai-600039. 

...Respondent/Petitioner
Notice

Vijaykumar, S/o.Manoharan, 
No.194, Udhayasuriyan Street, 
Periyar Nagar, Vyasarpadi, 
Chennai-600039.
 Please  take notice  that  on 
16.02.2024, the  aforesaid  
Hon'ble  1st Additional Family 
Court was pleased  to order 
notice to you returnable by 
05.03.2024 for your appearance. 
You are hereby requested to 
appear before the above said 
Hon'ble Court at 10.30.A.M on 
05.03.2024 in person or through 
your Counsel failing which the 
Petition will be decided in your 
absence.

S. Mythili
PARTY-IN PERSON/WlFE

ெசன்ைன, �ப். 17–  
த�ழகத்�லும் உல�ன் பல்ேவறு 

நாடுக�லும் இதுவைர 11 உலகத் 
த�ழ் ஆராய்ச்� மாநாடுகள் 
நைடெபற்றுள்ளன. 

12வது உலகத் த�ழ் ஆராய்ச்� 
மாநாடு எஸ்.ஆர்.எம் கல்� 
�றுவனத் த�ழ்ப்ேபாராயத்�ன் 
சார்�ல் ‘‘உலக ெமா�க�ல் த��ன் 
தாக்கம்’’ என்னும் தைலப்�ல் 
அடுத்த ஆண்டு (2025) ேம  மாதம் 
நைடெபற உள்ளைத ெசன்ைன�ல் 
உலகத் த�ழ் ஆராய்ச்� மன்றத்�ன் 
ெபாறுப்பாளர்கள் முன்�ைல�ல் 
எஸ்.ஆர்.எம் �றுவன ேவந்தர் 
தா.இரா.பா�ேவந்தர் அ��த்தார்.   

இம்மாநாட்டுக்கான முதல் 
ஆேலாசைனகள் கூட்டம் எஸ்.ஆர்.எம் 

கல்� �றுவன வளாகத்�ல் ப�வாளர் 
சு.ெபான்னுசா��ன் தைலைம�ல் 
ச�பத்�ல் நைடெபற்றது. 
கூட்டத்�ல் பங்ேகற்றவர்கைளத் 
த�ழ்ப்ேபராயத் தைலவர் கரு.
நாகராசன் வரேவற்றுப் ேப�னார். 
இரண்டு அைமப்புகளுக்குமுள்ள 
ெபாறுப்புகைளப் பற்� வளாக 
�ர்வா� இரா. அருணாச்சலம் 
�ளக்�க் கூ�னார்.   

இக்கூட்டத்�ல் உலகத் த�ழ் 
ஆராய்ச்� மன்றப் ெபாறுப்பாளர்களான 
ேபரா��யர்கள் இராம குருநாதன், 
பார�பாலன், அருட்ெசல்வன், 
அ�தா சபாப�, நந்தன் மா�லாம�, 
சுப்ைபயா மற்றும் க�ஞர் �காந்த் 
ஆ�ேயார் கலந்து ெகாண்டனர். 
எஸ்.ஆர்.எம் கல்� �றுவனத்�ல் 

பல்ேவறு துைறகைளச் ேசர்ந்த 
இயக்குநர்கள், புலத் தைலவர்கள், 
துைறத் தைலவர்கள், ஆ��யர்கள், 
ஆ��யரல்லாத ப�யாளர்கள் 
பங்ேகற்றுக் கருத்துைரகைள 
வழங்�னார்.   

இந்த மாநாட்�ல் இடம் 
ெபறேவண்�ய அைனத்துச் �றப்புக் 
கூறுகைளயும் �வா�த்தனர். 
மாநாட்�ற்கான முன்ேனற்பாட்டுப் 
ப�கள், இைணயதளம், கருத்தரங்கக் 
கூட்டம், உள்நாட்டு, ெவ�நாட்டு 
ேபராளர்கைள அைழத்து, 
அவர்களுக்கான உணவு, தங்கு�டம் 
என அைனத்தும் வச�களும் 
ஏற்பாடு ெசய்து தருவதற்கும் 
ஆேலா�க்கப்பட்டது.   

அடுத்த ஆண்டு ேம மாதம்

எஸ்.ஆர்.எம் வளாகத்�ல் 12–வது உலகத் த�ழ் 
ஆராய்ச்�  மாநாடு : ேவந்தர் �.ஆர். பா�ேவந்தர் தகவல் 

ENROLLMENT NOTICE
After ten days of the 

Publication of this notice and 
within three months thereafter 
I,  HAMSAVENI .M,   W/O 
THANIGAIVEL,  aged    41 years,    
permanently residing at No.1, New 
Colony Street,  Ereni, Villupuram, 
Tamil nadu- 605651.   Intend having 
my enrollment as an Advocate moved 
before the bar council of Tamil Nadu, 
Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

            HAMSAVENI .M
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  S.TAMILARASAN, S/O 
SUBBURAYAN     aged 27 years, 
permanently residing at  No.C/322, 
Gandhi Nagar,  Pallavan Salai, 
VTC Anna Salai PO,  Anna Salai , 
Chennai-600002.  Intend having my 
enrollment as an Advocate moved 
before the bar council of Tamil Nadu, 
Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

           S.TAMILARASAN
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  KARUNAGANDHI .K, S/O 
M.KANNIAPPAN    aged 50 
years, permanently residing at 
No: 177, Third Street, Nehru Nagar, 
Anna Nagar West, Chennai - 
600 040.    Intend having my enrollment 
as an Advocate moved before the 
bar council of Tamil Nadu, Bar 
council building, high court campus, 
Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

    KARUNAGANDHI .K,
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  P. RACHEL EPSY, D/O: 
M. PRABHAKARAN,   aged 25 
years, permanently residing at No. 
562 Thanigai Polur,  Mettu Colony,  
Arakkonam Taluk Ranipet, Tamilnadu 
_631003.  Intend having my enrollment 
as an Advocate moved before the 
bar council of Tamil Nadu, Bar 
council building, high court campus, 
Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

    P. RACHEL EPSY
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,     M.BALAJI, S/O M.MUNUSAMI 
aged 35 years, permanently residing 
at No. No.208 Karumariyaman 
Kovil street, Athipattu Pudhu Nager, 
Tiruvallur, Tamilnadu– 600120. Intend 
having my enrollment as an Advocate 
moved before the bar council of Tamil 
Nadu, Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

          M.BALAJI
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  PANDIARAJ. M, S/O:MAYANDI  
aged 36 years, permanently residing at 
15/16, Rani Anna Nagar,

KK Nagar, VTC:Kalaignar, 
Karunanidhi Nagar, PO: Kalaignar, 
Karunanidhi Nagar, Sub District:  
Chennai, District: Chennai State: 
Tamil nadu –600078. Intend having 
my enrollment as an Advocate moved 
before the bar council of Tamil Nadu, 
Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

      PANDIARAJ. M
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,   PRABHU .D,  S/O: DEVARAJAN       
aged 36  years, permanently residing 
at  No.1 Vinayagar Kovil Street Ikkadu 
Post,  Veeraragavapuram Ikkadu, 
Tiruvallur Tamil nadu- 602021. Intend 
having my enrollment as an Advocate 
moved before the bar council of Tamil 
Nadu, Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

           PRABHU .D
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,   M.SATHISH KUMAR,  S/O. 
MARIMUTHU,      aged 30 
years, permanently residing at 
No.46, Bajani Koil Street, Padur 
Village, Poonamallee Thaluk, Tiruvallur 
Tamil nadu- 602105.Intend having my 
enrollment as an Advocate moved 
before the bar council of Tamil Nadu, 
Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

      M.SATHISH KUMAR
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  SRIRAM.A,  S/O K.ALAVANDAR,  
aged 43  years, permanently 
residing at No.4/17, A.M.Kailasam 
Street, Erukkencherry, Kodungaiyur, 
Chennai-600118.  Intend having my 
enrollment as an Advocate moved 
before the bar council of Tamil Nadu, 
Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

       SRIRAM.A
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,   G. SUGUMAR, S/O. 
J.GUNASEKARAN,   aged 28 years, 
permanently residing at new No.33, 
Old No.14/1B, Edward Park Street, 
Kosapet, Perambur Barracks, 
Chennai   –600 012.  Intend having 
my enrollment as an Advocate moved 
before the bar council of Tamil Nadu, 
Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

          G. SUGUMAR
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  R.SENDHIL NATHAN, S/O.A. 
RAMALINGAM,    aged 38  years, 
permanently residing at No.106, 
Carnatic Maill Lane, Mettupalayam, 
Perambur, Chennai –600 012. Intend 
having my enrollment as an Advocate 
moved before the bar council of Tamil 
Nadu, Bar council building, high court 
campus, Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

   R.SENDHIL NATHAN
*** *** ***

After ten days of the 
Publication of this notice and 
within three months thereafter 
I,  ANANDA JOTHI. A, S/O. ALAGIRI 
ALIS SUBRAMANI    aged 36  years, 
permanently residing at No.2/365 S.S 
Koil Street Mugalivakkam, Chennai 
600125. Intend having my enrollment 
as an Advocate moved before the 
bar council of Tamil Nadu, Bar 
council building, high court campus, 
Chennai-600 104. 

Those who have any valid 
objections may notify the same to the 
Bar council with in ten days. 

    ANANDA JOTHI. A
*** *** ***

ெபயர் மாற்றம்
DINESH KUMAR,   தந்ைத 
ெபயர்:  Mangal Chand, �றந்த 
ேத�: 24/08/1975,  கதவு ெந.20, 
பு�யந்ேதாப்பு ைஹ ேராடு, 
பு�யந்ேதாப்பு   ெசன்ைன –
600 012,    என்ற முகவ��ல் 
வ�க்கும் நான் இ� 
Dinesh Kumar Mangal Chand    
என்று அைழக்கப்படு�ேறன்.

DINESH KUMAR

ெபயர் மாற்றம்
PINKY,    கணவர் ெபயர்:  DINESH 
KUMAR, �றந்த ேத�: 19/04/1977,  

கதவு ெந.20, பு�யந்ேதாப்பு ைஹ 

ேராடு, பு�யந்ேதாப்பு   ெசன்ைன –

600 012,    என்ற முகவ��ல் 

வ�க்கும் நான் இ� 

PINKY DINESH KUMAR    என்று 

அைழக்கப்படு�ேறன்.

PINKY

ெபயர் மாற்றம்
Z.Mohammed Mansoor Khan 
:  Naseera Thaseen .A, 
�றந்த ேத�: 12.10.2010   
.60,  .145,  
, ,  
– 600023 என்ற முகவ��ல் 
வ�க்கும் நான் இ�   MOHAMED 
MANSOOR.N   NASEERA 
THASEEN .A (Mother)  என்று 
அைழக்கடு�ேறன்.

Z.Mohammed Mansoor Khan

ெபயர் மாற்றம்
�.�த்ேதஷ் ெஜ�ன். த/ெப. �ஜய் 
குமார். �றந்த ேத�.            19.03. 
1998.                          31/28. ெபருமாள் 
ேகா�ல் ேதாட்டம்.       2 வது சந்து. 
ெசௗகார்ேபட்ைட. ெசன்ைன. 600001.  

த�ழ்நாடு.    என்ற முகவ��ல் 

வ�க்கும் நான் இ� 

�.�ேதஷ்குமார் ெஜ�ன்   என்று 

அைழக்கப்படு�ேறன்.
�.�த்ேதஷ் ெஜ�ன்

ெபயர் மாற்றம்
B.SHARAVANAN,  தந்ைத 

ெபயர்:   M.Balasundaram,   
�றந்த ேத�:  01.03.1979,   �ளாட் 
ெந.997 LIG II, மாத்தூர் எம்எம்�ஏ, 
மண�,    ெசன்ைன    – 
600 068,     என்ற முகவ��ல் 
வ�க்கும் நான் இ�  
M.B.SARAVANA KUMAR

என்று அைழக்கப்படு�ேறன்.

B.SHARAVANAN

M/s. சேல்ஸ் & ப்ராஜெக்ட் இன்ஜினியரிங் ச�ரா பிர்சேட் லிமிஜெட் தாமாக முன் வந்து  
16 பிப்ரவரி, 2024 அன்று கலைபபு நடவடிகலகலை துவங்கியுள்ளது என்று இதன்மூைம் 
அறிவிககப்படுகிறது.   மமறகணட வரிலை எண 7ல் குறிபபிடப்பட்டுள்ள கலைப்பா்ளர் 
முகவரிககு M/s. சேல்ஸ் & ப்ராஜெக்ட் இன்ஜினியரிங் ச�ரா பிர்சேட் லிமிஜெட்டின் 
்பங்குதா்ரர்கள  ஐபிசி தன்்ார்வ கலைபபு விதிமுலறகள 2017ன் ்படி, தங்களின் உரிலம 
மகா்ரல்கல்ள ஆதா்ரத்துடன் மார்ச் 17, 2024 அன்மறா அல்ைது அதறகு முன்்தாகமவா 
ைமர்பபிககும்்படி மகட்டுக ககாள்ளப்படுகிறார்கள. நிதி கடன் வழங்கிைவர்கள ஆதா்ரத்துடன் 
மின்்ணு மூைம் மட்டுமம தங்களின் உரிலம மகா்ரல்கல்ள ைமர்பபிகக மவணடும்.  மறற 
அல்த்து ்பங்குதா்ரர்கள  ஆதா்ரங்களுடன்  கூடிை தங்க்ளது உரிலம மகா்ரல்கல்ள 
மந்ரடிைாகமவா த்பால் மூைமமா அல்ைது மின்்ணு மூைமாகமவா ைமர்பபிககைாம். 
தவறா் வழியில் உரிலம மகா்ரலுககா் அத்தாட்சிலை ைமர்பபித்தால் அ்ப்ராதம் 
விதிககப்படும்.
 விஸ்வநாதன் ராஜக�ாபாலன்
கததி : பிபர்வரி 17, 2024  நிறுவ்த்தின் கலைப்பா்ளர்
இடம் : சென்்னை ்பதிவு எண: IBBI/IPA-003/ICAI-N-00275/2020-21/13069

1 கார்ப்பம்ரட் கட்ா்ளர் க்பைர் M/s. சேல்ஸ் & ப்ராஜெக்ட் இன்ஜினியரிங் ச�ரா 
பிர்சேட் லிமிஜெட்

2 கார்ப்பம்ரட் கட்ா்ளர் துவகக மததி 30 கைபடம்்பர் 1978

3 எந்த அதிகா்ரத்தின் கீழ் கார்ப்பம்ரட்  
கட்ா்ளர் துவககம்/்பதிவு

நிறுவ்ங்கள ைட்டம், 1956ன் கீழ்
ஆர்ஓசி கைன்ல்

4 கார்ப்பம்ரட் கட்ா்ளர் அலடைா்ள எண/
கார்ப்பம்ரட் வ்ரம்பிறகு உட்்பட்ட
அலடைா்ள எண.

U29199TN1978PTC007615

5 கார்ப்பம்ரட் கட்ா்ளரின் ்பதிவு 
அலுவைக மறறும் முதன்லம அலுவைக 
முகவரி (இருந்தால்) 

112, ஏஐசிஏஎம் டவர்ஸ், 1வது பி்ரதா் ைாலை, 
அம்்பத்தூர் இணடஸ்ட்ரிைல் எஸ்மடட், 
அம்்பத்தூர்- 600058

6 கார்ப்பம்ரட் கட்ா்ளரின்
கலைபபு துவங்கப்பட்ட மததி

16 பிப்ரவரி 2024

7 கலைப்பா்ளரின் க்பைர், முகவரி, இகமயில் 
முகவரி, கதாலைம்பசி எண மறறும் ்பதிவு 
எண.

சபயர்: விஸ்வநாதன் ராஜக�ாபாலன் 
முகவரி: மல் எண.4, 1/787A, 
கதயவால் நகர், IIவது கதரு, 
மடிப்பாககம், கைன்ல்- 600091, 
தமிழ்நாடு 
மின்்ஞைல்: viswanathan.irp@gmail.com  
கமால்பல்: 63792 52059 
REG.NO: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

8 மகாரிகலககல்ள ைமர்பபிகக 
கலடசி மததி

17 பிப்ரவரி 2024

படி்வம் - A  சபாது அறிவிபபு
(இந்திை கநாடிந்த நிலை மறறும் திவால் நிலை வாரிைம் (தாமாக கலைககும் 

நலடமுலறகள) ஒழுங்கு விதிகள - 2017 - ஒழுங்கு விதி 14-ன் கீழ்)

M/s. கெல்ஸ & பராசஜக்ட் இன்ஜினியரிங் க�ா  
பி்ரக்வட் லிமிசடட்டின் பங்குதாரர்�ள் �்வனைத்திற்கு

M/s. சேல்ஸ் & ப்ராஜெக்ட் இன்ஜினியரிங் ச�ரா பிர்சேட் லிமிஜெட் தாமாக முன் வந்து  
16 பிப்ரவரி, 2024 அன்று கலைபபு நடவடிகலகலை துவங்கியுள்ளது என்று இதன்மூைம் 
அறிவிககப்படுகிறது.   மமறகணட வரிலை எண 7ல் குறிபபிடப்பட்டுள்ள கலைப்பா்ளர் 
முகவரிககு M/s. சேல்ஸ் & ப்ராஜெக்ட் இன்ஜினியரிங் ச�ரா பிர்சேட் லிமிஜெட்டின் 
்பங்குதா்ரர்கள  ஐபிசி தன்்ார்வ கலைபபு விதிமுலறகள 2017ன் ்படி, தங்களின் உரிலம 
மகா்ரல்கல்ள ஆதா்ரத்துடன் மார்ச் 17, 2024 அன்மறா அல்ைது அதறகு முன்்தாகமவா 
ைமர்பபிககும்்படி மகட்டுக ககாள்ளப்படுகிறார்கள. நிதி கடன் வழங்கிைவர்கள ஆதா்ரத்துடன் 
மின்்ணு மூைம் மட்டுமம தங்களின் உரிலம மகா்ரல்கல்ள ைமர்பபிகக மவணடும்.  மறற 
அல்த்து ்பங்குதா்ரர்கள  ஆதா்ரங்களுடன்  கூடிை தங்க்ளது உரிலம மகா்ரல்கல்ள 
மந்ரடிைாகமவா த்பால் மூைமமா அல்ைது மின்்ணு மூைமாகமவா ைமர்பபிககைாம். 
தவறா் வழியில் உரிலம மகா்ரலுககா் அத்தாட்சிலை ைமர்பபித்தால் அ்ப்ராதம் 
விதிககப்படும்.
 விஸ்வநாதன் ராஜக�ாபாலன்
கததி : பிபர்வரி 17, 2024  நிறுவ்த்தின் கலைப்பா்ளர்
இடம் : சென்்னை ்பதிவு எண: IBBI/IPA-003/ICAI-N-00275/2020-21/13069

1 கார்ப்பம்ரட் கட்ா்ளர் க்பைர் M/s. சேல்ஸ் & ப்ராஜெக்ட் இன்ஜினியரிங் ச�ரா 
பிர்சேட் லிமிஜெட்

2 கார்ப்பம்ரட் கட்ா்ளர் துவகக மததி 30 கைபடம்்பர் 1978

3 எந்த அதிகா்ரத்தின் கீழ் கார்ப்பம்ரட்  
கட்ா்ளர் துவககம்/்பதிவு

நிறுவ்ங்கள ைட்டம், 1956ன் கீழ்
ஆர்ஓசி கைன்ல்

4 கார்ப்பம்ரட் கட்ா்ளர் அலடைா்ள எண/
கார்ப்பம்ரட் வ்ரம்பிறகு உட்்பட்ட
அலடைா்ள எண.

U29199TN1978PTC007615

5 கார்ப்பம்ரட் கட்ா்ளரின் ்பதிவு 
அலுவைக மறறும் முதன்லம அலுவைக 
முகவரி (இருந்தால்) 

112, ஏஐசிஏஎம் டவர்ஸ், 1வது பி்ரதா் ைாலை, 
அம்்பத்தூர் இணடஸ்ட்ரிைல் எஸ்மடட், 
அம்்பத்தூர்- 600058

6 கார்ப்பம்ரட் கட்ா்ளரின்
கலைபபு துவங்கப்பட்ட மததி

16 பிப்ரவரி 2024

7 கலைப்பா்ளரின் க்பைர், முகவரி, இகமயில் 
முகவரி, கதாலைம்பசி எண மறறும் ்பதிவு 
எண.

சபயர்: விஸ்வநாதன் ராஜக�ாபாலன் 
முகவரி: மல் எண.4, 1/787A, 
கதயவால் நகர், IIவது கதரு, 
மடிப்பாககம், கைன்ல்- 600091, 
தமிழ்நாடு 
மின்்ஞைல்: viswanathan.irp@gmail.com  
கமால்பல்: 63792 52059 
REG.NO: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

8 மகாரிகலககல்ள ைமர்பபிகக 
கலடசி மததி

17 மார்ச் 2024

படி்வம் - A  சபாது அறிவிபபு
(இந்திை கநாடிந்த நிலை மறறும் திவால் நிலை வாரிைம் (தாமாக கலைககும் 

நலடமுலறகள) ஒழுங்கு விதிகள - 2017 - ஒழுங்கு விதி 14-ன் கீழ்)

M/s. கெல்ஸ & பராசஜக்ட் இன்ஜினியரிங் க�ா  
பி்ரக்வட் லிமிசடட்டின் பங்குதாரர்�ள் �்வனைத்திற்கு
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